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DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART-II

(General information relating to legislative & other matters)
Monday 12" December 2005 / 21st Margshish 1927 (Saka)

No. 117

Hon’ble Members are hereby informed that notices for Twenty four
resolutions were received by the Assembly Secretariat till the last date of receipt
of Private Members  Resolutions i.e. 9" December 2005. The following three
resolutions have been selected on the basis of balloting. These would be taken up
for discussion on the Private Members Day i.e. Friday the 23rd December 2005:

SIL. Name of the
No. Member
1 Dr. Jagdish Mukhi
2 Shri Ramvir Singh
Bidhuri
3 Shri Veer Singh
Dhingan
AN

Text of the resolution

“ This House resolves that for taking into the
important role of DISCOMs in the lives of
Delhities into consideration all the DISCOMs

should be brought under the Right to
information Act.”

“This House resolves that the farmers whose
land have been acquired by the Government
may be given employment to one of their family
members by the Delhi Government or
Government Undertaking. This House further
resolves that the compensation of acquired land

to be given by the Government may also be
doubled ”

“This House resolves that the Jhuggi
Basties in Delhi may not be demolished till the
alternative arrangement is provided to them.”

Siddharath Rao
Secretary



